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O R D E R 

25.02.2020   Learned counsel for the Appellants, in both the appeals, seek 

extension of time to file the rejoinder.   
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 Let the rejoinder be filed within a week failing which right to file the same 

shall stand closed without reference to the Bench. 

 In the meantime, the learned counsel for the parties may file their short 

written submissions, not exceeding 3 pages, before the next date of hearing. 

 List both the appeals ‘for final hearing’ on 12th March, 2020 within first 

5 cases.   

 

 
[Justice Bansi Lal Bhat] 

 Member (Judicial) 

 
 
 

 
[Justice Venugopal M.] 

Member (Judicial)    
 
 

 
 

[ Shreesha Merla ] 

 Member (Technical) 
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